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I. lhe Cbairman 0( the Committee 011 Private Memben' Bills and Resolutions. 
havinl been authorised by the Committee to pr~nt the Report on their behalf, present 
this Fifty·third Report. 

2. Tbe Commiuee met on the 25th August. 1969. for-

--. 
I. Allocation of time to the Rnolutions set down in List of Business (or Frida). 

the 29th August. 1969. 

II. Classification and allocation ot time (or discusaion of the following Bills 
undn Rules 294(I)(b) and 29t(I)(c) of the Rules of I~rocedurc respe(:-
tively:-

(I) Tbe HiKb Court Judges (Conditions of Servicc) AmendlDent liiU, 
1969 (Amendme,1I 01 {utI071 15 Gnd the FiTst Schedule) by Shri M. 
Narayana Reddy. 

(2) 1 he Constitution (AUlCildment) Bill. 1969 (Amendment 01 Eight" 
Schedule) by Shri Maharaj Singh Bharti. 

(5) J he: }o'orcign Donations and Aid Regulation Bill. 1969 by Shri Om 
l'r"bsh Tyagi. 

(4) Tbe Constitution (Amendment) Bill, 1969 (Amendme,.t 0/ First 
Schedule) by Shri George Jo·crnandcs. 

AIf4 .101_ ............... 

S. Tbe Mcmbcn wbOle Rnolutions had been included in the Lilt of Business for 
the 29th August. 1969. bad been invited to Pl'f'ICllt their views on the Resolution. before 
the Committee. Sbri Jyotirmoy Boau attended the litting. 

4. Tbe Committee recommended the allocation of time as follows:-

(I) Resolution rqarding Unemployment 

(2) Resolution reprding Naxalitcs 

(S) Rnolution regarding Netaji Subhalh Chandra Bose 

a " ............ 01_ .... 

2 houn 

~ huun 

Ii hours 

5. Tbe Alem~ oonc:erned had ~ inv~ted to present ~~ the Commiuee their 
views on their BIlls. Sbri Om Prakash fyag. attended the lIlung. 

6. After considering all aspects of the Billa. the Committee placed all the Bill. ill 
category 'B' and recommended allocation of lime to them as indicated below:-

(1) The High Coun Judga (Conditions of Service) Amend· 
ment Bill, 1969 (Amendm~t 01 lection U and the First 
lchedule) by Shri M, Narayana Reddy. 

(2) The Constitution (Amendment) Bill. 1969 (Amend-
~nt 0/ Eighth Schedule) by Shri Maharaj Singh Sharti. • 

(5) The Foreign Donations and Aid Regulation Bill, 1969 
by Shri Om PrakaIb Tyagi. 

(4) Tbe Constitution (Amendment) Bill. 1969 (Amend-
ment of First Sehedule) by Shri George Fernanda. 

1 hour. 

1 hour. 

Ii houn. 

I hour, 



Reel rt. 

7. The Committft recommended thal-
(i~ th~ allocation of time to raoIutiona. al dlown in paragraph 4 abon·e. be 

asreed to by the Howe; and 

(ii) the claaification and allocation 01 time to Billa by the Committee al shown 
in paragraph 6 abov~ be agreed to by the Howe. 

NEW Da.m; 
August 25. 1969. 
1ffriiilrti "S:JS91(Sds).--

It. K. KHADILIlAll, 
Chllirman. 

Committee on PriutJ'e Memb~n' Bills 
lind Rnolutions. 




